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Employment of Children in Hazardous Jobs

*502. SHRI MADHAVRAO SCINDIA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government’s attention has
been drawn to the large scale employment of
children in hazardous jobs like that in
match-factories as revealed in the article
captioned “Facts about  Sivakasi-child
labour” in the ““Indian Express’’ dated
February 14, 1983;

(b) if so, what is the latest assess-
ment of industry-wise number of child-
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workers available with Government; and

(c) what steps have been and are
being taken to ensure that these children
are not driven from schools to factories and
to ensure cffective protection to them
against hazards of the respective indus-
tries ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : (a) Government is aware of the
press report.

(b) Figures regarding the age-wise
composition of workers, classified by the
nature of their activity, in the 1981 Census
are awaited.

(c) Regulation of employment under
the Employment of Children Act, 1938,
except in regard to major ports and rail-
ways is the responsibility of the State
Governments. Recommendations of the
Gurupadaswamy Committee on Child
Labour, relating to education and health
hazards, as accepted, have already been
brought to the notice of State Governments
for implementation. Information regarding
their compliance is awaited.

SHRI MADHAVRAO SCINDIA : Sir,
this is a shocking state of affairs. 1 quote
a report which appeared in the Indian
Express :

“There are over 45,000 children working
in the match and fireworks industry in
and around Sivakasi.”

The Report goes on to say that every
single match and fireworks factory in Siva-
kasi—both registered and non-registered—
employs children, some as young as four
to five years old. This employment roboti-
ses the individuals some as young as in
the age group of three and a half years.
This is a shocking state of affairs. We must
do something about it. We cannot
just leave it to the States. We must bring
forward some central legislation on this.
Three and a half, four to five years’ old
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children are woken up to be transported
to the factories at pre-dawn hours i.e. at
4,5and 6 a.m. in the morning. Sir, the
Government must do something about
it. We cannot be complacent and just say
that we have left it to the States.

In March 1981, the Government had
rejected a recommendation by the Committee
on Child Labour to raise the minimum age
of employment of children to fifteen years
on the ground that the time was not ripe
for acceptance of that recommendation.

I would like to knwow :

(a) Whether after the passage of two
years, the Government even now hold the
same view with regard to the Committee’s
aforesaid recommendation ?

(b) If so, the reasons for not consi-
dering the time ripe for raising the
minimum age to 15 years.

(c) And if not, whether the Govern-
ment proposes to bring forth a Bill
for raising it in the next Session of Parlia-
ment ?

SHRI VEERENDRA PATIL : Sir, the
report that has appeared in the Press about
which a reference has been made just now
by the Hon. Member has been brought to
my notice and I have also read that report.
It not only appeared in the Dailies, but also
in the Magazines. So, after going through
the Report, I immediately took action. I
sent a team of two senior Officers of my
Ministry to visit Sivakasi and round-about
areas and then make a report. They visited
the area and made a Report to the Govern-
ment of India in the Labour Ministry.
They have made several suggestions and we
are taking action. We have already written
in this matter to the Tamil Nadu Govern-
ment.

Sir, so far as this matter about the
employment in the match factory is con-
cerned, the appropriate authority or the
authority which is responsible for the imple-
mentation of the Act, is the State Govern-
ment. (Interruptions)
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SHRI K. MAYATHEVAR When the
State is not discharging its responsibility,
what are you going to do? When the State
Government is dead, what are you going to
do ?

MR. SPEAKER : Don't say ‘dead’, say
‘inactive’.

st v fas| qrEam o SEAE S,
Tq 9T 19 w2 F1 ferwama ¥ &fwd

This is very important.

SHRI K. MAYATHEV AR : This ques-
tion has been talked about many times in
the House. This is very important.

MR. SPEAKER :
is over. (Interruptions)

The Question Hour

SHRI MADHAVRAO SCINDIA : Are
we getting a Half-an-Hour discussion on
this ? (Interruptions)

e————
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gIITA qu Ve gAro § fgedt
T SGIT

*493 it Feo gq1q fag : ¥ A
QYT THIO A5 I I FT FA FH
fE

(%) Far qe-facder 3@ & faex
AT & A gEAAT F7 F1TIET D
g garor 7 fgedt &1 F1% 9@ ag)
AT 4T,

(=) afz gi, @1 a1 gq% #AFS A
AT a1 Wieg & st av 74 fafas
Fa%q ¥ afaq @ @,

() %31 GIFTT GFQIGT & 7
WIT & A g fgedy w7 ety F -
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(w) afegi, @1 3§ 9T GTHT A
Far gfafwar @ 717 gz qx fgst
qUT AT TIA F FAT FT & 7

qIAT R JqRA AT & [T
/3t a1 "adtm &g fawm ® Tww
A3t (7 gAoFouwe W) : (F)
aad gefaw fgex e
Y F1garfgar #ix fasie faag faac
graaT &1 17 fauifea safewas sy
qaiq FASAT, wrEray, @faa o g §
g0 ¥ | 93qare, qe-fasde famy graas
§ wafaqg gex gz & 619 IfiwEe
&1 SAast ¥ $3T f@ar war g1, FqifF
FILT FIT gLIAT F AT FF-AT 9T
gAtaEe ®37 % fau & 787 wfug suug
agr fraifent & gregw & 9 gegr #
fagsit Tdfasa guaat & fao ot g1

(a) qe-favaq faaz avwew &t
sraafgal #1 fg:dt & wedlm gaEe
gafeat @ qar arzfas e & gifas
aarare gafzd1 § Iugdd €7 § FA
fawar war ar | g7z 4 faEw grweT @
gafaq amfas am«l F g FAFA F1
fa=dY & ot Zeiwree faar ar )

() oY, 7F 0 fer Y v gEEA &
nsdYy F19%9 § g9ifaq wgea fzar san

gl
() @& 7dt Iz |

Revision of Wages on Points of Price
Index

*500. SHRi MOHAMMED ISMAIL :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state : (a) at





